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Affidsvit ®thzt +he contents of para 4[iyto 5 of

the application needs no comments®

ic. I have perusad the zbowve ruling. This is

pertinent to observe thac the impugned order dated

14.2.92 (Annexure-10) is reproduced belows—

“With reference to your apnlication

dated nil, I smdirecte’ to infom you that
the ce&se has becn reexamined in ~he light of
Government orgders on the subject, it ig not

possible to accede to your request.®

11. Thus, the above impugned ordet its-1f is
self explanatory, as no specific reason h-s been
g vernmant ~

¢ssigned and no reference,of ths/orders h=ve been

given therein and as such it is crystal cleasr that +hs
irmpugned order dated 14.2.92 is not 3 sneaking order

and havin¢ considere.. a1l the facts and C ' -rmame s .ncas

of the cacte and all aspec:ir >fthe m-: er andg having
ragard t? the principles of 1-v 25 2nuncisted in th2
v above ~

~

~rtlingg I find It expedient th-t the onds of justic

-

[tH

would b2 served if tte respondsnts o7 dirzc-:d to

consic@r t he matter of providing apoointrant to the
~ ~ [-f,’t...(i,s. ~

applicant ~ormensugzt~ (1ich his ebility 2n- es:

AT A i

~F h: Poathle

keeping in view the above observ- =iope
-«
Supreme Court by @ reasoned and speaking order from
/

proper perspective in accor ance wi-h tir-~ sxtant rulec
and rsgulations in this regard within a perios of three
,

months from the date of receipt of a copy of t-his

P

¥



-D=

judgment,and I order accordingly.
14

rfhe application of the applicant is disposed

12,
Of as above without any order as to costs./,.
’-///Member Judicial,

LuckrnowsDateds 25,11,92,



